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CEN'l'RAL 7\0MlNISTRATl VE 'l'RIBUNAL 
ALLAHABAD BENCH: ALLAHABAD. -

OPEN COURT 

ALLAHABAD, 1'HIS 'l'HE 28th DAY Of FE:BRUARY, 2006 . 

QUORUM : H0N . MR. A. K. BHATNAGAR, J .M. 

HON. MR. A. K. SI NGH, A.M. 

CCA NO. 16!5 OF 200!5 

IN 

ORIGI NAL APPLICATI ON N0.1605 OF 2004 

Hub Lal saroj, aged about 56 years , Son of Late 

Nachkawoo, working as Head Clerk, Engg. Department, 

N. C. Rai l way, Headquarters Office, Allahabad. 

·-········-· ............... Applicant. 

Counsel for applicant : Shri S.K. Kus hwaha. 

Versus 

1 . Sh.ri Budh Prakash, General Manager. , N. C. Railway, 

Headquarters Office, Allahabad . 

2 . Shri Om ?rakash, Chief Personnel Officer, N.C. 

Railway, Headquarters Office , Allahabad . 

........ ....•......... . ..................... Responde nts . 

Counsel for Respondents : Sri A.K. Gau.r . 

ORDS:R 

HON. MR. A. K. BHATNAGAR, J.M. 

This Contempt Petj ti on has bee n .filed for 

punishi ng t he respondents for williul di.sobedi ence of 

the order dated 13 . 4 . 2005 passed i n O.A. No.1605/04. 

Cou nsel for the respondents invited our atten tion 

towards pa.rag.L~aphs 23 a nd 2 4 of the C. A. a l ong with 

the compliance report d.:i tad 29 . 12 . 2005 a nd ~ubmi tted 

that the order passed by t·h:is 1' rl.bunal has been f ully 

complied with. As far as the promotion of t he 

applicant is concArnerl, the satnA is under 

consideration . Tl1e responden ts have filed a wri t 

petition in the lfon' ble High Court but the compliance 

has been made s ubj act to outcome of t hat petition. 

After hearing the coun~e 1 f oc t·he par ti as and on 
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perusal of recor:rts avai J ~ble bef o.re us, we are of the 

view that the due compl i.ance has sub~tanti.ally been 

made a nd now no Cose of contempt continues. 

Acco.rdj ngly, 

t he notices 

discharged . 

A. M. 

As thana/ 

the contnmpt peti tion i3 dj srnissed and 

i ssued to t he respondent~ are hereby 


